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.+ to be son of late Nanhoo who was a permanen-E

&

'and on 21.9,1978 the petitioner was app01nted-ﬁf‘

as. labourer on compassiocnate ground.
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This application (Civi**nl
No. 1027 of 1982) pending in the QfJ; ) _
of Judicoture at Allshabed, h&s been tranfﬂf‘“kf

this Tribunal under SECtan 20 of the Administ i;{* : ;, — -
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Tribunals Act, 19835, B

PR

. Petitioner Gaja Prasad claims hlmseﬁg@ ,‘

employee in the Railway Department, Nanhoa-aﬂ*f-;;,

In this writ petition the petitioner
has challenged the order dated 16,1.1982, detailed

below, on the ground that he was condemned unheard:- -

"ou secured appointment in Railway service
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You will also please hanpdover
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possession of HailWE?Sygﬁﬁﬂ};y

to you in your occupation if any, "
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This writ petition can be disPoséd af'dﬁig
short point. The order detailed ;bove ciearlﬁé ;“J
shows that it was not an order simpliciter'termin%;:;j;’
petitioner's services without a stigma, It is ‘
clearly stated in the order that the petitioner T

secured appointment by fraudulent means and by

8
suppressing the facts about his identity, This : s #

R
order was passed ex parte and it definitely z
Casts stigma: and, therefore, it is bad in law lk'

. .. . =

and is liable to be set aside, {
This application (Civil Misc, Writ {

!

Fetition No, 1027 of 1986) is allowed with - ;

costs on parties and the impugned order dated







